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panchdeep Bhauan,
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By Advooata: Shd G-R. NoyyaP
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in shich ths ragoast oada by bar oothaa for G-nting , .
•  4- nf to the applicant has beanco„paaaionata appointoant to tha app

1  h\/ order dated 21e2o;^^'rollowad by raiactlon Of har appeal by orda-

(Annexuraa -P" and -P-l')'

3  THa applicant has fUad this application undaP
3"acticnl9 0f tha Rdoiniatrativa TPibonaLa .et.lSSB

sinfi Of the impugned orders refsrrsd toseeking quashing of tna huh y
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above and to direct the reapondants to reconsider her case f ,
appointment
^o the post of L«DoC« or any other vacancy in uiay of the

.  pepaone
appointments given to others similarly situated^MJio are better

off than the applicant on compassionate grounds..

3<, Rrso Fleara Chhibber, learned counsel for the applicant

has assailed the impugned orders mainly on tuo grounds namalys

(i) that these orders are non speaking orders giving

absolutely no reasons for the rejection of tha applicant'a

request for compassionate appointment and

(ii) on the basis of discrimination and non compliance of

the principles anshrin^d in Articlaa 14 and 16 o?

the Constitution^ inasmuch as persons whose names and

details hava been given in para 4o16 of tha application. !

who are., in fact, much batter of financially than the

applicant,have been appointed on compassionate groundso

Ths learned counsel for the epplioant relies on the Judgoaent

of tha Supreme Court In Kamla Galnd «. State of Punjab

(1990) SupploSCC 800} and etetes that there cannot ba discrioinEt .
ion even on compassionate appointmentso

4o shri GoRo Nayyar, learned counsel for the respondents

submits that primarily the purpose of considering persons for

appointment on compassionate grounds is to give some help

^"'^^Sent families who are in economic diatress. He submits
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that from the details in the reply, it can be seen that the

^  applicant is
/receiving a family pension of RsoSOO/- per month plus

ioeo an amount of Rso2,232/- per month, ^part frop the

family pension and other amounts totalling R3o2i,88 5^83/"»

The learned counsel submits that this uould shay that the

applicant and her mother are in receipt of at least fboS

including interest on the capital amount uhich, therBforej

takes the family out of the zone of consideration sfor

appointment on compassionate grounds as they cannot be eonsitfi-ii

as an indigent family® He, therefore,submits that the a

gUUU/ -tp-ap

cation of the applicant had been duly considered and thara«»

this ground .
after rejected on/_^s regards the other cases refarred to by

the applicant, Shri Nayyar submits that thay are not rslauant

because each case has to be looked at in its own circumstances

Carefully
So I have/considered the arguments of both tho learned

counsel for the part is© ..and the plaadings®

6. The rajaction latter dated 9/l3<,9o94 and tha rejection

of the appeal submitted by tha applicant by lettar dated

21.2o95 do not disclose any reasons uhatsoevar for tbs© dacisicK

taken by tha respondents. It is, therefore, not possibla to

say uhathar they had, in fact, considered tha particular fac

and circumstances of the applicant's case bafora passing

.. . Further,these impugned orders merely stating that with respect
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to ths compasaionate apppintn.ants givan in othar casaa tP

tha daughtar of Shri Plukund Singh and oifa of late ahpi 3.5.
gaahi as irralaoant. although tha applicant has statad that

thay uara in battar financial ciroumstanoas^ahous that the
raapondants haua dealt uith tha application aub.Ittad by tha '
applicant in a moat caoaliar faahion and uithout application
cf mind uhich.tharafora. cannot ba atatad aa not being arbitaafr

cr diacriminatwy,. In the facts and circumstancaa of the

case, tha impugned orders dated 9/13.9.94 and 21.2.95 are

quashed and sat asideo

7. Tha O.A. is disposed of uith the follouing directions

The respondents shall consider the representation
made by the applicant in Sieptembar,1 995 for
appointment to the post of LoO-C. on compassionata
grounds. They shall pass a detailed, reasoned
and speaking order thereon uithin a period of tuo
months from the date of receipt of a copy of this
order, in accordance uith the extant rules/Instruct-. ;
ions and shall intimate the reply to the applicant.

No cos ts •

(SnT . LAKSHHI SUARINATHAI^O
Pl£nBER(3)
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